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MINISTRY OF INFORMATION AND BROADCASTING
NOTIFICATION
New Delhi, the 11th May, 20006

, G.S.R. 282(E).—In exercise of the powers conferred by Sub-section (1} of Section 22 of the Cable Television
Networks (Regulation) Act, 1995 (7 of 1995), the Central Government hereby Makes the following rules further to amend the
(able Television Networks Rules, 1994, namely -—

1. {1} These rules may be called Cable Television Networks (Amendment) Rules, 2006.
(2} They shall come into force on the date of their publication in the Official Gazette,
2. In the Cable Television Networks Rules, 1994,in rule 6, after Sub-rule (5), the following shall be inserted, namely :—

“{6) No cable operator shall carry or include in his cable service any television broadcast or channel, which has
not been registered by the Central Government for being viewed within the territory of India™

Provided that a cable operator may continue to carry or include in his cable service any Television broadcast or
channel, who has made an application for registration to the Central Government on or before the date of commencement of
this notification, for a period of six months from the date of such commencement or.till such registration has been granted
or refused, whichcver is earlier :

Provided further that channels uplinking from India, in accordance with permission for uplinking granted before
2nd December, 2003, shall be treated as “registered” television channels and can be carried or included in the cabie service.

[F.No. 2302/1/2004-BC-1IH
P. K. TRIPATHI, Jt. Secy.

Foot Note : The principal rules were pubiished vide number G.S.R. 729(E), dated the 29th September, 1994 and amended vide
number (1.5.R. 459%E), dated the 8th October, 1996 and G.S.R. 710{E), dated 8th September, 2000

Printed by the Manager, Govl. of lndria Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Coniroller of Publications, Delhi-110054.



